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in which she was dragged away. No-
body would like the proceedings to
be disturbed. If anybody disturbs the
proceedings we should be fully con-
cerned about it. But if out of patrio-
tic emotions a voung lady protests—
they may not be familiar with the
rules......

SHRI RANDHIR SINGH: He
is right. 1 saw it myself.

SHRI NATH PAI: We e all
disturbed about it. I would like that
an official statement should be made
as to what wranspired and why that
girl received such a harsh treatment
as was meted out to her. Sir, I am
conveving to vou the feelings of dis-
tress we experienced when we saw
that young Edy being dragged away.

MR. CHAIRMAN:
your tentiments.

SHRI NATH PAI: This comes
within your purview under the rules.

I will convey

15-14 hrs.
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RE: INCIDENT IN THE PUBLIC
GALLERY——Contd.

MR. CHAIRMAN: Shri Prem
Chand Verma.
SHRI NATH PAI: What hap-

pened to my point of order? When
are vou going to inform the House?

MR. CHAIRMAN: I am just try-
ing to get the papers. She has been
kept for interrogation. The lady was
trying to raise slogans. So, she was
removed from the galleries and she
was kept for interrogation.

SHRI NATH PAI: A detailed
statement will be made here.

MR. CHAIRMAN : I have asked
for the papers.

SHRI NATH PAI: All the infor
mation will be given to us.

MR. CHAIRMAN: If not today,
tOMOIrow morning.

SHRI JAGANNATH RAO JO.
SHI éBhopal): The interrogation
should not take solong. That should
have been_ over now.

MR. CHAIRMAN:
been released.

She may kave

15-56 hrs.
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